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04-02-2022 

Learned advocate of the petitioner is present.  

The bail petition bearing petition No.140/2022 dated 

27-01-2022 filed on behalf of accused persons namely 

Majibur Rahman and Inamul Haque u/s 439 CrPC for 

granting bail to them in connection with Thelamara PS case 

No.183/2021 corresponding to GR Case No.4580/2021 

under Section 379 of IPC is taken up as the case diary as 

called for received on today.  

Heard learned counsels of both sides. 

Perused the instant petition. The learned advocate of 

the petitioner has also submitted that the accused persons 

are innocent and they are falsely implicated with this case.  

 Perused the case diary. The prosecution story in 

brief is as follows that on 17-12-2021 the complainant 

Gaurav Gogoi lodged the FIR before the O/C of Thelamara 

Police Station alleging that on the night of 16-12-2021 

some unknown persons stolen two nos of mother bikes 

namely Super Splender vide registration No.AS 02 Z 6265 

and another Royal Enfield Meteor 350 vide registration 

No.AS 12 AB 8713 from his house. After receiving the 

ejahar, O/C of Thelamara PS registered a case as 

Thelamara PS case No.183/2021 under Section 379 of IPC 

and started investigation of this case.  

On perusal of the case diary, it appears that the IO 

arrested both the accused persons on mere suspicion and 
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on the basis of mobile locations. Further, on perusal of the 

case diary no sufficient incriminatory materials have been 

found against the accused persons namely Majibur 

Rahman and Inamul Haque. At this stage, if both the 

accused persons are released on bail, the whole process of 

investigation of the case will be not hampered. 

Considering all these, I deem it fit and proper to 

allow the bail petition on behalf of accused persons namely 

Majibur Rahman and Inamul Haque. Accordingly, bail 

prayer vide petition No.140/2022 is allowed.  

 Accordingly, both accused persons namely Majibur 

Rahman and Inamul Haque are allowed to go on bail of 

Rs.10,000/- (Rupees Ten Thousand) only each with one 

surety of like amount each to the satisfaction of learned 

Eleka Magistrate on the conditions that :- (i) they shall 

make themselves available before the investigating officer 

as and when required by him for the investigation of the 

case ; (ii) they shall not directly or indirectly make any 

inducement, threat or promise to any person acquainted 

with the facts of the case so as to dissuade him/her from 

disclosing such facts to the court or the investigating 

officer and (iii) they shall not hamper the investigation or 

temper with the evidence of the case.  

Return the case dairy.  

Misc. Crl (Bail) case is disposed of accordingly.  

Inform all concern.  

 

Asstt.  Sessions Judge 
Sonitpur : Tezpur 
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